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Order of the Tribuna' - 

Heard 	Mr 	I. 	Hussain, 	learned 

counsel for the applicants. The 

application is admitted. Issue notice 

returnable by four weeks. List it on 

7.8.98. 

Mr Hussain prays for an interim 

order directing the respondents not to 

deduct the amount of HRA which was 

already paid to the applicants. Mr S. 

Ali, learned Sr. C.G.S.C. submits that 

he has no •instructions. Issue notice to 

show cause why the interim order shall• 

not be granted. Notice is returnable by 

four weeks. Meanwhile the respondents 

shall not recover the amount of BRA 

already paid to the applicants. 
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4- Notes of the Registry 	Date 	 Order of the Tribuna 

TwQ w ée1s'timeIs al1oed for 

filing bfwrItLen statement on. the 

prayerof Mr. Au, learned Sr. C.G.S.C. 

Liston 21.8.98 for further 

order. 

Vice-Chairman 

The case is otherwise ready for 

hearing. LiSt it on 11-12-989 Applicant 

may file a rejöindér within 3 weeks.r. 
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Vice-'Cha,].rman 

There is no representatiofl.CaSe 

is adjourned to 22.1.99 for hearing. 
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On the prayer of cotineel for the 

rties case Is adjourn to 53-99. 
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5.3.99 	 The case is otherwise ready 
for hearing. Fix it on 23.4.99. 
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Order of the Tribuna' 

The case is otherwise ready for 

hearing. List it for hearing on 25.6.99. 
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The'case is otherwise ready for 

hearing. Fix it for hearing on 3.9.99. 

Vice-C  

On the prayer of counsel for the 

parties case is adjourned to 10-9-99 

for hearing. 
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17.1.20C Mr A. 	Deb Roy, 	learned Sr. 

C.G.S.C. submits that the reliefs have 

already been granted to the applicant. 

The learned counsel for the applicant, 

however, submits that he has no 

instructions. A copy of the letter 

written by the Garrison Engineer to the 

learned Sr. C.G.S.C. has also been 
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Orderol the Trihaa 

shown to me. 

On hearing Mr Deb Roy 1 found no 

ground 	to 	proceed with 	the 	matter. 
Accordingly 	the case 	is 	closed. 
However, 	if later on it transpires that 

the 	submission 	of Mr 	Deb 	Roy 	is 	not 
correct 	the 	applicant may 	renew 	his 
prayer. 
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